31 Written Afswers
(i) That the conslgnments are
bocked only fo tye District

or Divisional Magiktrate or
Deputy Commispioner or
Block Development Officers
exercising avil  jurisdiction

over the stations m the dis-
tricts referreq to above,

Share Acquired by £byl Ramthath
Kapur of Ritz Hobel in Central Pro-
vinces Manganese Org Limited

*391 SHRI JYOTIRMOY BOSU
Will the Muuster of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
~ed to state

(a) whether 1t 55 a fact that Shn
Ramnath Kapur of Ritz Hotel, Bom-
bay (and'or Calcutts) tecame &
Director of Central Provinces Man-
ganese Ore Lmuted, which 18 a Sterhng
Company with registered office n
London,

(b) whether 1t 18 also a fact that he
also acquired shares ip that company
and declared the same to the Reserve
Bank of India;

{c) was this an mfringement of
Exchange Control Regulat.on, and

(d) if so, what punishment, if any,
‘has been given to him?

THE MINISTER OF LAW, JUSTICE
AND COMPANY ,AFFAIRS (SHRL
“H. R GOKHALE) (a) Yes, Sir

(b} to (d). Acenrding to information
furnished by the Department of Eco-
nomuc Affairs, Shri Ram Nath La.
pur applied to the Reserve Bank of
India in July, 1972 stating that he
‘had been offered Directorship of the
KCentral Provinces Manganese Ore
Limited which he had accepted and
that he inténded 1o aoquure ghares
amounting to £260 in the said com.
pany out of the fees receivad by him
as Director. The shares were acquir.
«4 by Shri Xapur out of his Director’s
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foes pafiwe thé comipg inte forge of
the Formgn Exchange Regulation Act,
1973 and a declaration to this effect
wis made by = hin to the Reserve
Bank of India. The question as to
whether any jnfringement of Exchange,
Control Regulation wag involved is at
present under examination and a ref.
erence has been made to the Enfor.
cement Directorgte for this purposé,

Schewmes to increase Production of
Fertilizers in Fifth Plan

%302 SHRI S R DAMANI- Will the
Minister of PETROLEUNM AND CHE-
MICALS be pleased to state

(a) the mawn feajures of schemes
made for increasing fertilizers pro-
duction 1 the country in the Fifth
Plan peniod, and

(b) the progress madc on  each
scheme?

THE MINISTER OF S1ATE IN
THE MINISTRY OF PETROLEUM
AND (HEMICALS (SBRI K R,
GANESH) (a) The Fufth Plan Fer-
tilizer Programme envisasges the set.
ting up of five new large sized fer.
tiliver planig in the pubdic sector at
Bhatinda, Panipat, Mathura, Para-
deep and Trombay. In sddition, the
estabishment «f u fertiliver project
at Phulpur n the covperative seclor 18
also envisaged Lotters of inlents
have also been issued for establish.
g fertilizer projects ay Kota, Keki.
nada Barada, Karnataka ang Maha.
rashira, With the completion of the
projects already under implementation
and of the projects approved for im-~
plementation, the indigenous capa.
city for the manufactury of fertilizers
is expected o Increage fo sbhout 63
lakh tonnes of nitrogen and 17 lakh
fonnes of P08,

(b) A statement iy laid on he
Table of the House.
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Statement
g. Lacation of the Capacity (000 tonnes) Present Status
o. project in terms of nut-
rents
Pudlic Sector N P 208
1. Bhatinda (Punjab) . 2 Contract for process licences, design engin«
3 eering, etc. has been concluded and pre-
arrangements like site selection,
soguisition of land are bring made. Mech-
anjca] completion Is expzcted by October,
1977 and commercial production by Janu-
ary, 1978.
3. Paripat (Haryana) 23§ The project was sanctioned by Government
in gcbmry, 1975 and will be taken up for
implementation in 1975-76.
3. Mathurs (U, P.) 23§ The project has bsen approved in principl:.
4. Paradecp (Orissa) 248 300 The project has been approved in principle
and would b: taken up for fmwplementation
after the financing and other arrangement,
are tied up,
5 iaharashi ) The has bee ved by Go
fahacashtra 130 T 3 been 0 VEITle
3 megtui’;a()qober, rg‘;‘ﬁrnd is being taken
up for implementation.
Cooperatrre Sector
6. Phulpur {U.P.)-IFFCO 2128 A letter of intens has boco issued. The com~
ﬁny is presenily taking actiod to tie up
the financing and  contractual arrangement
for the plant.
. 7. Kota Expansion 345 A leteer of intent has baen jssued.
" (Rajasthan)
£ Barnda Bxpansion 243 . A feter of intent has been jssued. ‘The com-
(Gularat) pany is yaking action to tie up financing
1 and contractial arrangem~nt for the plant,
]
' 9. Kakinada (A.P) . 2a8 82 A letter of sntent has bren fsued,

}

io. Rurnstaks State Indus-
' trial Development

Corporation,
11. Maharashtra Co~opere~
tive Feﬂilti:m and
| I» Limjted,
raput,
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The Cowprcation has swrendered the letter
of intent issusd sl has requested that o
fresh tetter of intent may be issutd to a
company promoated by the Crrparation,

A leter of intent has baen issuad. The com-

ny bs presently taking action to tie up the

g'nmdrt and eohrractual arrangement for
the plant.






